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THE bﬁﬁ:ﬁ'm" UNIVERSITY ACT, is97.
aEr Ho. 17 OF 1997%
- o L]Ath July, 1997]

An Act to géovide for the establishment
_of The ' Dravidian University . in the
_fState/by law and confer. the status  °
.0f a University .thereon and for _
matters connected Lherew1th or 1ncJ-
dental thereto. ° '

Be it enacted by the Leglslatlve ;
Assembly of. the State of andhra Pradesh
in. the [Forty-eighth Year of the Republlc
I@ India as followss:-

*Recgived the assent of the Governor o-ﬂ‘ T 'I'lth Ju1y,;jhggz ‘
For Statement of the Objects and Reasons Please See the’
P ALP. Gazette Part " IV-A Extraordmary dated "25th Septemher

1996 at £.58.
131.



“CHAPTER ~ I

PRELIMINARY

th::-;tﬁt;e' " 1.{(1} This act may be called. the
S and’ pravidian University act, 1997, '
Commencement, - - =Y el o
' (2) It extends to the whole of the
tate of Andhra Pradesh. .

- {3} It shall come into force on such
date as the Government may, by notifica-
.tion in the - Andhra Pradesh Gazette, ..
appoint, . . o

| Definitions. . 2. In thig Act, and in all Statutes,
5 Ordinances ‘and Regulations tnless the.
context otherwise’ requires, -

. (a} “Centre” means a centre established
by the Executive Council 7

(b} "Depa: eht"'means Department of °
Study establish d by the Executive Council; -

() "Government” - neans the - Stata
Government of. Andhra Pradesh; -

(d) "Hostel® means a unit of residence
for students.of the University maintained
Or recognised by the University in accor-
dance with conditions prescribed; -

(&) "Notification" means a notification

i published in the Andhra Pradesh Gazette

o ’ and the word “notified”.shall be construed
' accordingly; .7 -

(£} "Preseribed” means: prescribed- by
the Statutes, Ordinances 9T Regulations;
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-~ (g) "Participating Government* means
the Governiment of a StatesUnion Territory
which contributes or contributed for the
development and functioning of the Uni-
versity in such manner as may be prescribegd

by the Government;

(h) "Participating Institution” means
such institution. as may be notified by
the Government &s a participating insti-
tution in such manner as may be prescribed)

(i) "Student" means a person who is
enrolleéd for studies in one.of the schools
or centres of the University and pursues

studies by attending the prescribed
courses; ’ )

{j} "Teacher”™ means a- Professor,
Director, Reader/Associate Professor,
Lecturer/Assistant Professor and  such-
other Researchersand those giving instruc-
Jtion in the departments, schools or
centres or colleges affiliated to the
University as may be declaréd by the

statutes to be a teacher; -

(k)",Unive_rsi'ty'_' means. the University
-established under-section 3.. _

CHAPTER II .
3. (1) There shall be constituted a The Uni-
University by the name called the 'Dravi- versity.
dian University' for Dravidian andg other '
studies which shall consist of a Chancellor,
& Pro-Chancellor, 'a Vice-Chancellor, a
Rector, an Executive Council, a Flaaning

and Monitoring . Board and an Academic
Senate. , :
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(2) The headquarters of the Universit_
shall be at such pPlace. in the State as

‘may be notified by the Government and it

may establish. campuses at such other
places as it may deem fit within India
and in other countries.
(3) The University shall bea research,
a4 teaching, residential ang affiliating
University. oL c T

{4) The University shall be a body
corporate, having perpetual succession’

‘and a common seal and shall sue and be

sued by the said Corporate name.

(5) No institution affiliatéd to, or

- 8ssociated with gr recognised or main-

. The objects
of the. Unji-
‘Versity

shall be, -

tained by any other University in India
and in other Countries shall be affiliateqd
to’ or .associated with or recognised by
the University for any - purpose, except
with the prior approval of the Government
and the concerned University and the
management of the Institution concerned.

- 4.(i) To promote national integration’
and the integra;ed development of the
human personality through its policies

and Programmes;

(ii) To'workAfor_an'integ;ated deve-
lopment of Dravidian. languages, both
written and spoken, " including the Tribal

" languages of the Dravidian family;

{(iii) To impa.rt-instru_ction angd train-

»ing at very high 1levels in Dravidian

languages,1iteratureandcu;ture,related
arts and crafts-and allied subjects with
an indigenous thrusty T

-
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{iv) To prepare ‘suitable text books,
reference books etc. at various levels ®
of higher learning;

(v} To .advarce’ andd;ssemlnatelearn-
ing and knowledge by 'a diversity  of
means, including the use of -new and
advanced communlcatlon technologies;

© s
{vi) To provide for instruction in’
such 'branches/'of _knowlege, sciences
. technologies -~ vocations and professions
as the University midy determine  £from
time to time and to make prov151on for
_research) .
{(vii) To co-operate with, and *seek -
the co-operation of other universities .
and institutions of higher .learning,
professipnal bodies and organisations
‘for such purposes as - the University
considers necessary; . '

(viii) To provide for the preparation -
‘of instructional materials, including
films, cassettes, tapes., v;deo cassettes
and:other software,

(ix) To take up extension activities
with special emphasis on rural’ develop-
ment.so as to make the benefits of the
.work done by the University reach educa~
tional .1.nstitu1:1.ons throughout the country 5

(x) To impart training to those resid:.ng -
within and beyond India who desire to
study Dravidian Languages, literature,
culture, modern sciences, m diciner
engineering, . technology and * allied
subjectsy - : : .
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(xi} To tranflate bocks of other-
languagesintoDravidianlanguagesaccord-

" ing to the needs-in consonance with the

objectives of the University and also to
translate hooks from the Dravidian

' languages into other lznguages:

Powers and
Punctions of
the Oni-
‘versity.

.

(xii):To‘develop:Dravidian'languéges
as vehicles of modern knowledge and media -
of inst;uction; - R .

5.(1) té- provide  for inrptruction in
such branches of knowledge, technolegy,
vocations and professions as the Univer-.

. Sity may determine’ from time to time and

to make provision for researchj

. (1i) to plan and piescribe courses of
study -for degrees, diplomas, certificates

or for any other Purposesy

(iii) to hold examifations and confer
degrees, diplomas, certificates or other
academic distinctions or recognitions on”
persons who have pursued a - course™, of
study -or conducted ‘research ‘in the manner

-laid down by the -Statutes and
Ordinances:; T '

(iv) to confer honorary degrees or

other distinctions in thel manner ‘laid -

down by the Statutesj .-

- {V) to determine the manner in which
distance education in relation to the

academic programmes of the. Universities

may be organised;

{vi) to institute professorships,
readerships, lecturerships = and other
academic positions necessary for impart-
ing instruction or for preparing educa-
tional ‘material or for conducting other

M
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iﬁademic activities,
. designing and deliv
evaluation of the work

including guidance,
ery of course and
‘done. by the students,

and to appoint  persons to Such .profes-
sorships, readerships, lecrurerships ang
. other academic positionsj

(vii} to co-operate with, ang seek "

‘the co-operation ¢f,

other universities

and institutions of higher learning,

professional bodies
fot such purposes
considers necessarysy

and ‘organisations

‘as  the University

)

Aviii) to institute ang award -fellow-
ships, - schelarships, prizes andg such
"other awards for recogniti.n of merit as
. the University may deerf fity. -

(ix} to establish’ and maintain such
Regional Centres as'may be determined by
the-'University from time to times T

‘(x) to provide for the preparation of
instructional materials, including tilms,
cassettes, tapes, video cassettes and .

-other. software;

' {xi) to organise and conduct refresher .

courses, workshops,

seminars and other

pProgrammesg fo; teachers and othe; acade-

mic staly;

{xii) to recognise examinations of,

or periods of study -

part]at,othgrunivargities,institufious'

or othar places of

equivalent to examing
study in the Univepsi
Buch recognition at a

{(whether in full or

Ligher. learning as -
tions or periods of
ty, and to withdra
ny time; : '
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(xlll} to make provzslon for research
. and development szeducatlonal'technology

- and related matters:

{xiv} to createadministrative, minis-
terial and other necessary posts amd to
make appointments thereto;

. (xv} to receive benefactions, dona-

tions and gifts and to ‘a¢guire, hold,
maintain and dispose of any property’
movable or immovable, including trust
and Government property, for the purposes
of the Unlver51ty;

(xv1) to horrow, w1th the approval of .
the Government whether on the security’
of - the property of the University or
otherwise, money for the purposes of the
Un1versxty, X

"{%vii) to enter 1nto, carryout, vary
oxr cancel contracts' '

. (xvill) to ‘demand and receive such
fees and other charges as may be laid
down .by the Ordinances;

{xix) to provide, control and maintain
discipline - among the students and all
categories of employées and to lay down
the conditions of service of such employees
-including thelir code of conducty

{xx) to recognise any institution of
-higher learning or studies for such pur-
posges as the University may determine-
and to withdraw such recognltlon-

(xxi} to app01nt, elther on contract
or otherwise, - -visiting -Professors;
Emeritus Professors, Consultants, fellows,

3
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scholars, artists, course writers and
such other persons who may .contribute to
“the advancement of the ohjects of the
!Jn.wersa.ty, . '

(xxii) to recogn:.se persons work:.ng
in other universities, -institutions or
_organ:l.sat:.ons as teachers of the Univer-’
$ity on’ such terms and: conditions as may
‘be 3.a:.d down’ by the Ordlnancesg

- {xxiii) to deternu.ne standards and to
specify conditions for the udmission of
students: to courses of study of the
University which may include examination,
e.raluata.on and any other method of testing;

(xx:.v} to make arrangements for the’
.promotion of..the general health and
' welfare of the employeesj; .

(x'xv) to confer autonomous status.on
a2 College or a Regional . Centre in the-
-manner laid down by the Statutes‘ .

{xxvi) to adm:.t to its pr:.v:.leges any .
College in or outside India subject to
such conditions, as may be laid ﬁown by-
. the Statutes. . .

'Provided that ne College shail  be
' 80 admitted except with the’ pr:.or approval g
" of the V:LcePChancellor. ) :

. (xxvn.} to do all such acts as may be -
necessary or incidental to "the exercise
. of. all or any of the powers of the
" University as are neécessary and conductive .
to’ the promotion of all or any of the-

',.'obJects of -the’ Un:.vers:.ty. }

'—-«-..-‘.. et e
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{2} Hotwithstanding anything containec.
in any cther law for the time being -in .
force, but without prejudice to the pro-
visions of sub-section{l},” it -shall be
the duty of the University to take all .
such steps as it may deem fit "for the -
promotion. of "the objects and for the
determination of standards of teaching,-
evaluation and research in such . systems, -
and for the purpose of performing -this

' function, the University shall have such

Jurisdiction.

powers, .including the power to allocate
ahd disburse grants to Celleges, whether
admitted to its privileges or not, or

to any other university or imnstitution-

of .higher learning, as may be specified
by the Statutes. .

‘The University shall in the exercise

"of its powers have jurisdiction. over all

Admission tb ’

the Dni—
versity.

‘all persons irrespective of their reli--

_1ts afflllated 1nst1tutlons.

N

6 (1} The Unlver51ty shall be open to.
gion,. race, caste, sex, place of blrth'
or any. of ‘them. '

l (Z)Nothin§~éontaiﬁedlesub—section(l)
shall requlre the Unlver51ty-—

(a) to’ adw;t to any course of- study ’
any perscen who does not possess the pres-
cribed academic’ qual:.f:.cat:.on or.standard; -

{b}" tc retaln. on the rolls of the.
Unlver51ty any student  whose académic-
record. is below 'the minimum standard
requlred for- the .award .of a degree, :

title, diploma oxr’ other academic dlstlnc—

tion; or-

(¢) to admit ‘any person or retain
any student whose c¢onduct- is prejudicial ;
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3o the interests of ‘the University or

the rights and

and teachers.

pPrivileges of other students

7.{1) The Government shall’ have the Inspectioas.

right to caus

€ an inspection to bhe made

- by such person or persons -as’ they may
i direct, - of the affairs ang preperties of
" the University, " its buildings, 1labora-.
tories, libraries, Jouseums, workshops arid

-equipment and

of any college or instity-

tion maintaineqd by the University and
also to cause an _enguiry to be made,
into the teaching and other work conducted.
or done by the University, or in respect

of any natter

.connected with the Pniver-

sity. The Government shall in every case -
give potice to the University of their

ir_lten ion to

‘cause such inspection or

inquiry to be made and the University
shall be entitled to .be represented

thereat. E

(2) The Government shall  forward to
the Vice-Chancelior a copy of the inspec-
tion report for obtaining the views of.

the ‘Executive
" such views,

Council and on receipt of
the Government may tender

sucn advice as they consider. necessary
and fix a time limit for action to be
taken by the University. ) "

(3)-The .Executive Council shall within

such time as

the Government may ¥fix,

report’ to them through the Vice-Chancellor
the action which has been taken or is

by them. -

{(4) The Go
has not . been

proposed to ke taken on the advice tendered

vernment may, where action.
taken by the University

within the time fixed to their satisfac—

tion, after considaring:

any explanation .

e



Officers of
the Uni-
versity.

The Chan-
cellor.
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furnished or representation made by~ the
Executive Council .issue such directions
as they.may think fit ang the University
shall comply with such-directions.

. . _CHAPTER-III - ‘
' OFFICERS OF THE UNIVERSITY

‘8. The following shall be tl;é_cfficers
of -thé University:- .

g The Ch%ncelier;.‘ _
2. The Pro-Chancellbﬁ;
3. The Vice-Chancellor;: .
. #. The Rector; . = . - -~
5, The Deans of Schoois/Facultiés{
" 6., The Registrar; -
. 7. The Fihance‘Officef;
8. ‘Such other persons as.may be decla-
red by the statutes to-be the Offi-
cexs of the University. . .

9. (1) The Governor of Andhra Pradesh
shall be the Chancellor_ofthelhu»érsity.

(2) The Chancellor shall, hy' virtue
of his office be the head of the Univer-

sity. -

_ (3) The Cchancellor shall, when present,”
preside at the convocation of the ‘Uni-
versity held for conferring degrees. He
shall ‘exercise such other powers and
perform such other functions as may be

.conferred on- or vested in him by or.
‘under the provisions of this Act.
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{4) The Chancellor may, by order in

writing, annual any. proceedings of the
University, which is not in conformity )
with the provisions of this. Act,. the

Statutes, the Ordinances or the Regula-
tions: i . . )

Provided that before making' any such -

‘order, he shall give a notice calling

upon  the University to show cause why °

such an order should not ke made and if

.any cause is ‘shown within the time spe-

cified therefor in the said notice,
" shall consider the same. - : - :

10. {1) The Pro-Chancellor of the
. University shall be nominated by the
Chancellor and shall' hold Office for a
period of three years. :

Chancellor.

{2} In the absence of the Chancellor .

or during- the€ Chancellor-'s inability to

act, the Pro-Chancellor shall perform’

al_l the functions of thel -Chahcellor. -

1.7 (1) The Gbirgrnment $hall constitute

a Search COmmittee;consisting of )~

(1) anominee of the Exécutive Councily

{ii) a nominee .0f .the _'Uni\fersitjr )

Grants Commission; - -

(iii) a rominee or nominees of the
participating Governments and institu-
- tions; o T

-

the Government shali . recommend one.

person’ to the Chancellor for appointment

“as vice—Chancellor, and the Chancellor

The Vice—

- Chancellor.
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- shall . dppOlnt such person as Vlce-Chan-
cellor- :

Provided. that it shall be competent
for the Government to call for a fresh!’
‘panel if they consider necessary and -the
Search Committee shall thereupon submit-
a fresh panel to the Government. -

{lA) The Vlce—Chancellor shall not be'
- removed - from- his office except by an

.. order of _the Chancellor passed'’ on the’

ground of wilful omission or refusal to

- carryout. the - provisions -of this Act, or

abuse of the powers vested -in him and
‘after due enquiry ordered by the Government,
hy the Lokayukta " or by such- person

. who is or has been a judge of High Court :

.or. Sapreme Court as may be appointed by
the Chancellor in which the Vice-~Chdncel-
lor shall have an. opportunlty of making -

ha,s representatmn aga:mst such remcaval.

-

. Provided further that where the Loka=-
yukta enquiries into an allegation, aga:.nst
.theé" vice-Chancellor. under the "Andhra -
‘Pradeésh Lokayukta -and Upa-Lokayukta Act,

{ 1983 then. notwithstanding anything con-

" tained  in section 12 of. that Act, the
Lokayukta shall submit & report to the
* Government and the Chancellor .shall act
in accordance with' the advice tendered
by the Government oen a consideration of
.the  report .while exercising his powers
under this sub- sect.l.on. : -, ’

- (2) The Vice- Chancellor shall be the
pr1nc1pal executive and academlﬂ-offlcer

. of the Unlverﬂlty “and shall ' exercise

general supervision and control over the
affairs of the:University and give effect .
to 'the decisions of all the .anthorities
of the University.
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(3} The Vice-Chancellor may , if he is
of opinion that immediate action is
necessary on any matter, exercise a2ny
power conferred on any authority of the
University by or wunder +this Act and
shall report to such authority the action
taken by l'u. on such matter:

Provided that if the authority con-
cerned " is of opinion that such action
ought not to have been taken, it mav
refer the matter to the Chancellor whose
dec:.s:l.on thereon shall be final:

Provided furt.bar that any person ~in
the service of the. University who is
aggrieved by the. actior taken by . the
Vice-Chancellor under this sub-section - .
shall have the right to appeal against
such action to the Executive Council
within three months ™ from the date on-
which the decision .om such action ‘is
communicated to him and there upon the
Executive Council may confirm, modify or
raverse the .action taken .by the v,we—
Chancellor. .

(4) The Vice-Chancellor shall exercise
. such other powers and pecform such other
functions as may be prescribed by the
Statutes ‘or .Ordinances.

l2. There shall be a Rector who shall The Izctot
be appointed by the Executive Council on - .
‘the recommendation of the Vice-Chancellor
*in such manner and on such terms and
conditions as may be prescribed by the
" Statutes, from among the senior professors.
He shall exercise such powvers and perform
such duties as nay be preac ribed by the
statutes.. .

rd

.}J. 391""11
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The Registrar.  13. (L) The Registrar sﬁall‘bé‘.a

The Finance

-Officay .

wholetime paid officer of the University
appointed by. -the Executive Counci] for
4 team of three. years- or less and ' on

such terms and conditions .as may be pres- -

cribed by the Statutes provided that ‘he
shall not continue in that office for
more than six years.

(2) The Registrar shall act as. the
Secretary of the Executive Council and
the Academic Senaté. He . 'shall exercise
such powers and perform such duties as
may be prescribed-: . - : :

{3} The Executive Council may transfer
the Registrar to- a sguitable position
even before the completion of the -term,
provided that he is shown a .position in.
the University with the same emoluments.

14. (1) The Pinance . Officer shall be
a wvholetime offjcer of the University.
appointed by the University from out of
a 'panel of three officers to be obtained -
from | the - Government 1in the Educaticn
Departwment on such terms and conditions

as may be prescribed by the rules made

by the Government in this behalf. He shall

" be the employ=e - of ‘the Government and

. Other repuneratisn shall be paid to him .

the salary, .. allowances, : pension _and

in the first instanca out of the Consoli-

dated Fund of the Stete and iater recovered -

from the Univexsity.

(2) He éha_:j.-l raintzia the.accbuhts
of the Ouiversity and alse advise- the

University on &1l -matiers relating to

income and expenditure.

” .
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(3) shall be present at the meet_nqs
of the ‘Finance Committee Aand participate

in  the discussions . but ™ shall- not he
ent.itled to vote.,

15. The .manner of appointment and Deans &f
powers and dutxes of the Deans of Schools Schosis
Faculties -and other Officers of the Umi- Facultics
vers:.ty shall be prescribed by the st tatutes.and othec

Officers.
CHAPTER-IV

AU'I‘HORITIES or THE UNIVERSITY

l&. The 4‘:'c'47 lom.rxg ‘shall be aLthOI‘ltJ.Eb rutharities
of the Un:l.ver‘a"i;, nqme..y - . of the Gai..
) varsLity.
(1) '.Etxe. Executrfe Couneil;

(11} The Aca'ie.. ic Sénate; -

{iii) The ﬂlannlng "enltur1nu Board,
(iv) The Finance Comm1ttee'-
(v) The Facalti es; '

{v1] The Boards: c'.u. studl—-s, ar-d

(VJ.J.) Such other *-**d*es as f'he statités
may declare to be au_t_hori..j.eﬁ cf the
University. ’ o . o .

17. (1) The Executive Council shall Tie Execotive
ke tie principal . .executive houy 'sf the g:':np;mrs
University. - e T a'ingl Funcrions.

{2) The Constz.tux.lon ‘of the Execttive . °
Council and its powers .and; fuvctlo':s
shall be prescrlbed by the g‘-:i:.g_tu_te_s.

18. (1) Tae Academic Senaté 3hdll be Rrademic .
the principal academic body of the Ual- serate and
varsity and shall, subject to the provi- its. powess,
sions of this Act, Statutes and Crdinanceés, ani functions.-



Plannirg and
Monitcring
Board.

. Pinance
Committee.

Constitrtion
of Faculties
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coordinate - and exercise general super-
vigion ¢ 2 the academic golicies of the
Univers;ey,

{4} The lonstitution of the Academic
tendte  and its  powers an@ functions
n2i) e prascribed hy the Statutes.

- {1; The Planning and Monitoring
Bagrd <hall be the princigal Planning
Bedy of ine Univerzity and also be res-.
ronglole for monitorirng the development
of the JUniversity on tna lines indicated
in the objects of +ha University.

(2} The Constitution of the Planning

and Monitoring = Board and its powers and

functions shail be auch as mav bes pres-

‘cribed by the Statutes.

20. The constitution, powers and
functions of the Pinance Committee shall
be prescribed by the Statutas. ’ '

-2k, (1) The University shall include
the Faculties of language, development,
literature, fine arts, history, culture
and archaeology, philosophy, post-gra-
duate and profussional’ programmes &and
centres managed by it. Translation, text
books preparation, comparative studies,
vreparation. of Encyclopaedia, Faculties
of . Medicine, Engineering, Technology
and Law and ssiich other Facultiass as may
be presecribed by the Statutes.

{2} Tue constitutior and functions
of - th Faculties and . cantres, shall in
all .tbar respects "be -sack as may be
vres2ribed. o



™

1497

(3} Such Faculties shall comprise

" such departments of ressarch and teaching

as arée specified in the firyxst Statutes.

22. There sikall be Boards of Studiws T™he Boards
attached to each department of teachinyg of Studies,
aad research. The Coanstituticn and -
pewers of the Boards of Studies shall be
such as may be prescribed by the Statuvte ..

23. The term of 0ffice of the Members Term of -
of the BExecutive Council, Atagemic Council office of
and the Planning and Monitoring. Board nembers
shall be such as may be prescribed by the of ¢he
Statutes. ) ' Executive
e Council, the
Academic
Senate and
the Planning
and
monitoring
Bpaxd:®

CHAPTER-V
UNIVERSITY PUNDE KIC.

24. The University shall have a general Gerneral

-fund to which shall bBe credited:~- Fund.

- {i) its income including the fees’
a“d endowment;

{ii) contributions or grants " which
may be made by the Government on such
conditions as they may impose; and ’

('iii} other contributions or érants.

25. The University‘ shail -have" such cOnSbimtion

. other funds and~ maintain such accounts of other

as the Executive Council may determine funds.
on t;he recommendation o¥ +the Finance
Comnittee. :
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CHAPTER—VI

STATUTES, CRDINANCES AND REGULATIOHS

29. Subject to the provisions of this.Statutes.

Act, " the Executive Councii shall have
power +to nake Statutes for all or - any
of the following matters, namely:-

{i) the ‘holding of convocation to
confer dearees,

(ii) the conferment of . honorary
'dégrees and acadenmic distinctions;

(iii) the- constitution, powers and
© functions of the authorities of the Uni-
versityy

(iv) the manner of filling vacancies
among . members of the authoritiesy

_ (¥) the allowances to be paid to the
_ members of the authorities and committees
thereof: : A

(v1) the procedd*e at meetlngs of
. thé authoritjies including. the guorum for

the +transaction of business at  such

meetings;

I

(vii) the authentication of the orders
or decisions of the authorities;

{(viii) the formation of departments of
teaching and research at the Universityj

{ix) the term of office and methods .

of appointment and conditions of service
of the officers of the University other
than the Chancellor, Pro-Chancellor and
Vice~Chancellor; °~°

-
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v. e

(x)} the gualifications of the teachers
and other persons employed by the Univer-
- szty' . .

{xi) the classification, the method
- of appointment and determination of the
terms and cenditions of service of teachers
and other persons employed by the Uni-
VPr81ty,

(xii} the institution of pension,
gratuity, insurance or provident fund
for the berefit of the officers, ieachers
and. other persons employed by the Oni-
verslty

(M.:LJ.} the’ 1'13t1tut:r.on of fellowshlps,
travelling fellowships, scholarships,
studentships, bursaries, ° exhibitions ¢
.medals,; incentives and prizes ang thP
conds.t:.ons of award thereot'

ixiv} the e::tabl;shment. and manteqance
of halls and hostels,

(xv} .the conditions for residence of
students of the University in the halls
and hostels maintained by the University
and the levy of fees and .other charges
for suc¢h residence:

) (xvi} the delegation of powers’vested
'in the authorities or officers of the
Unlver51ty,

(xvi:L} the admission of the students
to the University; .

. (xwviii) tha cond:.t:.ons of rer.oan:.tlon
of hostels not maintained by the University;

{xix) the conditions and mode of
appointment and duties of examining
bodies and examinersy
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{x) the aual J.f:.catlons of the teachers
and other persons employed by the Univer-
- Bitys . ,

(xz) the caassificatlon, the method
- of appointment and determination of the
terms and cenditions of service of teachers
and other persous employed by the Uni-
varszty,

(xii} the institution 'of pension,
gratuity, insurance or provident fund
for the benefit ef the officers, iteachers
and_ other peraens employed by the Uni-
vers:.ty

(}.1:.3.) the J.nsta.tution of fellowsh:.ps,
traveiling fellowships, scholarships,
stiudentships, bursaries, ° exhibitions,
.medals, . incentives and prizes and the-
cond:..t:.cms of award thereaj:'

wxiv) the eatabl...shment. and maintenance
of halls and’ hostels,

{xv} .the conditions for residence of
students of the University in the halls
and hostels maintained by the University
and the levy of fees amnd other charges
for suc¢h residence:

_ {xvi} the delegystion of powers’>vasied
in the authorities or officers of the
University;

{(xvii) the admission of the students
to the University; -

(xviii) the conditions of reccgnition
of hostels not maintained by the University}

(xix} the  conditions aad mode of
appointment and duties of examining
bodies and examiners;
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{xx] the maintenance of discipline
among\the students of the Um.vers.u.ty,

. {xxi} the fees to be charged - for
teaching, research and trainingy

{xxii)- the procedl.re for arbitration -
in case of disptue between empioyees or
students of  the University;

T {xxiii) the procednre for appeals to-
the Executive Council. by students
against the action of any  officer ox
authority of the Universitys; -

{xxiv) the constitation‘, terms and
references of the grievances committee:
for the employeses and student.s of the
University; .

{xxv) the participation of students
and research scholars.in the aFfaJ.rs of
tne Universitys

(xxvi) the c¢reation, composition and
functions of any other body which is
considered necessary for improving the
academic life of the University; and. ’

(xxvii) any other matter which is requi-
red .to be 0T may- be orescrlb &3 by the
.-Statu tes.

{1) The first statutes of the Statutes
Unnrﬂrsz.‘.y are those set out in the how made-
Schodu le.’

(2) The Executive Council may from
time to. time, make new -statutes’ or any
statute in addition to the first statutes
referred to in ‘sub-section{l} and may
amend or repeal any statute including
the first Statutes:

~
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Provided that the Executive Council
shall not make, amend oF repeal any
statute affecting ‘the status, powers or
Lconstitution of any authority of the
University antil such authority has. been
gilven an opportunity of expressing an
oplnion in writing on the Froposed changes,
and any opinion so. expressed shall -be
considered by the Executive Council.

{3} Every new statute or additiom to
the statutes or any. amendment or repeal
of a statute shall regquire the-.approval,
of the Chancellor who may assent thereto
or withhold assent therefrom or remit
the same to the Executive Council for
reconsideraticn. :

(4} A new statute or a statutz smend-
ing or repealing an existing statute
shall have nc validity unless it has
.bBeen assented to by_the Chancellor.

(5) Netwithstanding anything in the
foregoing sub-sections, the Chancellor
may make a new or additional statutes or
amend or repeal the statutes réferred to
in sub-section(l) during the period of.
three years immediately after.the commen-—

. .cement of this Act: L

i -~ Provided that the Chancellor may on
the expiry bf the said period of three
years make, within .three years from the
-date of such expiry, such detailed statutes
as he may consider necessary and such
detailed statutes shall be=laid kefore
the Legislative Assembly of the State.

- ordinances. 31. (1) The First Ordinances shall he
made by the Vice-Chancellor  with the -
previous approval of the Government during
the period of two years immedidtely
after the commencement of this Act, ang
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“the ordinances so made may be amended,
.repealed or added to at any time by the
Bxecytive Council in themanner prescribped.
‘by the statutes. ) ’

(2) Subject to the provisions of this .
Act, and the Statutes, the Ordinances

may provide for all or any of the follow-
ing mattérs, namely:-

{(a) the admission of the students +o
_the University and their enrollment as
such; '

{b) the 'course_ of ‘study to be laid
down for all degrees, diplomas and certi-
ficates of the University;

(¢) the award of degrees, dipiomas,
certificates and other academic Gistinc—
tions, the qualifications for the same
and the means to be takem-relating .to
the granting and obtainihg of the same;

(d} the fees to-be charged for courses.
of study in the University: and for
admission to theexamirations,degrees and.
diplomas of the University;

“{e) the conditions of award‘qf fellon?-'_
ships, scholarships, studentships, medals
and prizes; ' :

(£} the conduct of- examinations and
other methods of evaluation, including
the term of office and appointment and
the duties of examining bodies, examiners
and moderators;

(g) the conditions ©f residenceé of
the students of the University;

(h) the special arrangementd) if any.
which may .be made for the. residence,.
discipline, "and teaching of women stu-
dents- and the prescri ing of special
courses of studies for/them;

-
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i} the appozntment and emoluments oﬁi
teachers and other empolyees, other than
those for whom - provision. has been made -
in the statutes,

{3} the establishment of cEntres of .
Studleo, Boards of Studies, sPe01a1
centres, specialised labcrs torles ard
other committees;

{k) the terms and. conalLlons of the
recognition .of 1nst‘tut10ns of hlgheh
learning and its withdrawal;

< {1) the terms and- cond;tzonctnuwhlch
persons work:l.ng in any recogm.sed- ingti-
tutions, or in any institetion associated
with the University, may be recognised
&8 teachers and. for 'withdrawing such
recognitionsy

fm) +he manner of co- 0peraL10n WOx -
collaboration or association with other
Uriiversities,. author;tlescurlnstltutlons
of hlgher learuing;

{(n} the creation, composition and
functions . of any other body which is
cons;dered necessary for 1mprov1ng the
academi¢ life of the. University; -
" {0) such other teérms and conditions
of service of teachers and other .acade-
mic staff as are not prescrlbed by the
stautes; - -

(p) the management of colleges and
‘institutions established by the Univer-
sity; and .

(g) all other matters which’ by this
Act or the statutes may be prov1ded for .
by the Ordlnances-

32. The authorities of the Un;yerslty
may make Regulatlons consistent with
this -Act, the Statutes and the Ordinan-~

ces for the conduct of their own business .

o

B L ———
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.‘and that of the Committees appointed hy
them and not provided for by this 3zt
the Statutes or the Ordinances, in the
manner prescibed by the Statutas.

33. The Executive Council shall pre~
pare annual report of the University on

Annual
Repart.

or before ‘such date as may be prascrihed -

by the Stautes. & copy of the report
with'a copy of the resolutibon thereon
-shall be submitted to tne Goverrnment for
infermation. - : -

34. The Finance Officer shall prepare
during each finecacial yeaxr the annual
aceounts  of the University ' cf the

Annual
Accounts.

preceding year ard submit them to the.

Executivae Council -for cousideration
with“tne recomrendations of the Finance
Committee and thereafter submit .them to
such audit ~s the Governmant may direst
before the end of. the financiali vear,
The accounts when audited shall be pub—
lished in Andhra Pradesh Gazetts and
copizs ‘thereof together with -dopiec of
audit rewort shall be submittad o the
Executive Council hot later =han two
years from the end of financial vear to

which the accounts pertain and *o tha

Governmant.

35. . {1} Trhe Finance Gfficer shall
. prepare before euch data ag nay be pre-
scribed by the Statutes he finzncial
estimetes for the emsuing Financial yeax
along with the annual accounts whethar
audited or not, of the precédirg finan-
Cial year and after they are cousideregd
by the Financial Committee "submit them
to the Executive Council for-approval.

{2} The Government .shall fix the
block grant for the University normally
for a period of five years? '

- -

Firancial
snimates.
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Provided that any 11ab111ty which the
University may have incurred with the
approval. of the Government and which was
not envisaged at the -time of. f1x1ng the
block grant shall ‘in addition to ‘the

"block grant, be relnbursnd.

36. The Executive Counc11 may, for
reasons to be recorded- in wrltlng, 1ncur
any expendlture fer which no p:ov;sxon
has been made in the budgét ox which is
in excess of the amount provided for in
the budget.

CHAPTER-VIY
GENERAL

37. All casual vacancies .among -the
members other than ex-officic members .of
any - authority or other body of the -
Un:.vers:Lt.y shall be filled: as.soon as
conveniently ° may ‘be, by the person or
body who or which nominated the member

. whose place has become vacant- and the

Protecticon.
of action
taken in

gund faith,

person nominated &o a- ‘casual vacancy
shall beé memher of such authority or
body for the residue of the term for
which the person whose place he fllls
would have been a member:

rovidea further‘ that no casual

“Vvagancy shall be Filled :if such vacancy

occurs within six ménths before the date.
of the expiry of the term of the meibers
of any author: ty .er ocner body of the
Univer 1ty, :

38. No ‘suit ox other lega; procee—
dings szhall lie ‘against any officer or
employeee of the University for anything
which is in- good-faith done or intended .
Lo’ be done” in pursuance of the provi-
sions of <this Act, ‘the Statutes or
Crdinances. E
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:-; /39, no Act " or ‘Proceeding of any Proceedings

‘authority- or other body of the Univer- of the Upi-
sity shall bpe invalidateg merely. by wversity*

reason of the existence of any vacancy authoritijes
or of any defect or i irregularity in' the ang bodies
election, or appointment of a member of not invali-
any authority or other body of :the dated by

Univarsi}ty or of any defect or irregu~ vacancies.

40. (1) No person shall be qualifiea Disqualifi-
for elaction Or  nomination as g member cation
of any of the authorities of the Univder- for ¥embar—
sity: if, on the date of such election ship.
Or nomination, he ig:- - : .

(a) of unsound ‘mind, deaf-mute or
suffering from leprosy; or -

- (b) a't'n éppliéaﬁt_ to be aaji;&icatf.d as an
insolvent or an’ un-dischargeg insolvent_:;'
or ‘ o :

(¢) sentenced by & eriminal court to

imprisonment for any of fence involving
moral turpitude; - - :

(2) In csse of dispute or doubt as to
whether a person. is disqualifieq undexr
sub-section (1). the Executive Counci]
¢hall refer Such case to the Chancellor,
whose' decision thereon ‘shalj be fina_l.

4. (1) The Executive Conucil“_may Removal from
Temove. by an order in writing made ij membership
this Behalf any person from membership of the
of any authority of the University by a gniversity.
‘Tesoluticn passed by a majority of the -
tetal membership. of the Executive Council
and by a majority 0f not less that two -
thirds of +he mnembers of the. Executive
Counci) Present and ‘voting at the meeting.
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If such -person has been convicted by a ~
criminal court for an offence which in
the opinion of the Executlve Council
involves moral turpitude or if he has
been guilty of gross misconduct and for
the -gsame reason, the Executive Council
nay withdraw any degree or digloma con-
ferred on or granted to that person by'
the University. '

(2) The Executive Council tnay also 4

by an order in writing in this behalf
remove any perscn from the membership of

"any authority of the University if he

becomes -of unsound mind or deaf-mute or -
suffers from leprcosy or has applied to
be adiudicated or has been adjudicated-
as an 1nsolv5nt'

(3! ho actlon. under this section
shal1 be taken against any person unless

"he has been given a2 reasonable opportu-

nlty to show-cause agalnstu the action

proposed to be taken-

{4) A copy of every order passed
under sub-section (1) - or sub~section
{2}, as the case may be, shizll ac soon
as may be after it is sc passed, be

. communicated to the persorn concerned in-

Dispukes as
to consito-
tion of

University
authorities
and bodies.

Constitution
of Courilitees.

the manner prescribed-

42. If any question arises whethex
any perzcon hag been duly elected or
nominated a&s, or is ehtitled to be, a
memher of eny authority of the Univer-

'sity or .other body .of the University,

the question shall be referred to the
Chancellor whose decision thereon shall
be final. ) -

" 43. all the authorities of the Univex-
sity - shall have power to constitute orx
Leuonstitute Committees and delegate to
them such of their powers as they deem fit.
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e

Such Committees shall, save as otherwise

provided, . consist of members -of . the

. authority conterned and of such other

persons, if any, as .the authority in
-each case may think fit. e

44, - Until the Authorities of the

University  are constitiuted under
sub-section(l} of - section . 48, - the

Advisory
Committees,

Vice-Chancellor, shall .Subject to +the -

approval of the Chancellér have powers:-

(1) to appoint such advisory or sele-

tion committees as he may thihk fit;

(2) to appoint such nembers of the

teaching staff as may be necessary; and

(3} to appoint sucH ministerial and

lower grade staff as may be necessary-’

45~ Notwithstanding anything contained
in this Act or any other law for the time

.being in force, the Government may by

order’ in ‘writing, call .for any informa=-
tion from the -University on any matter
relating to the affairs of the Univer-
sity and the University shall, if such
information ° is. available  with it,
furnish the Government with such infor-
mation within a reasonable period:

Provided that in the case of informa=
tion which . the- University considers
confidential, the University may place
the same before the Chancellor. :

46. Copy of any receipt, application,

‘noticde, or proceeding, resolution of any

authority or committee of the University
or other documents in possession of the
University or any entry in any register
duly maintained . by the University, if
certified by the Registrar shall be

Ja _391_12

Powers to
obtain
informaticn.

Mode of Proof
of University
Record.
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-recelved as prima facie evidence of guch

receipt, applicatiop,'qotice,-procehding_

or rasolution, document for the exist-

FJ

ence of entry in a ragister and shall be

admitted as evidence of the nmatters and
transactions, wherein ° the original
thereof. would if .produced. .have been
admissible in evidence notwithstanding
anything in €he Indian’ Bvidence act,
1872 or’ in any. other law for the time
being in force. -

Atteridance at
Recogniseg
Instruction .

47. (1) No attendance at any instruc-
tion other than that conducted or
recognised by the- University shall
qualify for admission to an examination
of  the \University other than the
.entrance examination to the University.,

(2) The authorities responsible For

organising such instriction "shall be
those prescribed.

{3) The Cci-ze of Study and curriculum
shall be tio-. prescribad .. ’

Appointmey: . Hoaviihstamiioo anythiny, < #his
of the firscaci,  and iz stabice. the firs. Vice-
Vice—Chan— hangellay . +he fivet negistrar ang kthe
ce2llor, the Fipwt Firrua Offiney . :anll be apointed
Tirst Regi- by tho Cnuncellor on 2 salar: o na fixed
Strar and = by -him and each of <2 sard officers

fixse - shall hold office for g period to be
" Finance fixed by him but not exceeding. three
Oificer, years. )

Transitionary - 49. (1) Xy Shz:i be the duty of the

Lwcere of first Vice-Chance: v o nake arrange-
the firse nents for gonshiiiing the Executive
Yige--Chan- Council and such other avthorities of

eollops Lhe University: within six menths from
. ’ the commencement - of the Act or - such
longar period not ¢xceeding one year as.
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«e  GoVvernment may, by not,i.fica_lij.on,'
direct. : '

(3) The authorities constituted under
sub-section (1) shall commence to exer-—
cise their functions on"such_date as the
Government may, by notification, specify -
in this behdlsf;

{4) It snal: be  the duty of the
first Vice~Chancellox -0 draft such
Statutes, ag may be Necessary and submit
them to the Executive Council for their
approval  such statytes when framed spa13]
be published in the Andhra Pradesn Gazette.,

{5). Notwithstanding anything cqon-
tained in this Act, ang ‘the statutes ana
until such time an authorij:y is aply

constituted, the first Vice-Chancellor
may appoint any Officer or constitute

of such authority under this Act and the
statutes: . :

"50. No benefaction shall be. accepteg Acceptance .
by the University,. which in the opinion of benefaction
of the authorities of- the University, by the )
involves conditions or obligations as to Gniversity.
the religjous peliat in the admission or -
appointment: of members, students, teachers.

. Or in any other connection whatsoever:

‘Provided that nothing in this section
1l prevens the University from acoep-
CoMRY any Gach benefoctiod intended For
the proumotion of resvareh in =1¥ - branch
o wtudy., : :
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sl. (1) The Executive Council )
invite a person of 'high academic Qdig~
tinction and professional ‘attainments to
accept a post of Professor in the Univer-
sity on such terms angd conditions as it

deems fit, and - on the -person agreeing to

do so, appoint him to the postr

- (2) The Executive Council may appoint
a teacher or .any other member of .the
academic staff working 4in any- other
University or organisation for . under-
taking a ‘joint project in the mannex

prescribed:

Fower to
remove
,@ifficulties,

52. (1) If any difficulty axrises as
to the. first Cogstitution or reconstitu-~
tion of any aut ority of the University
after the commencement ‘of this Act or
otherwise in 'giving effect to the pravi-
sions of this Act, the Goveérnment may by

"notification, ‘make such provision, not

v

inconsistent with the provisions of this
Act as may appear ‘them to be necessary

. or expedient for removing the difficulty:

. Prfovidéd that no such notification
shall . be issued after the' expiry of
three .years from the date ‘of - commence-~

_ment of this Act.

{2) All notifications. made under
sub-section (1) shall as scon 38 may be

atter- they are made, be plaged on the

table of Legislative. Assembly of the
State -and shall be subject. to such

-modifications by way of amendments or

repeal as the Legislative Assembly, may
make either in the same session or in
the next session: '
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" 53. (1) Every. employee -shall be Conditions
appointed under a written contract which of Service
shall be lodged with the Registrar and a of employees
copy of which shall be furnished to the. and settlement
amployee i:oncarned. . . of dispnm

(2) Any dispute nr.i.s.tng out of .
contract between the University and any
employee may be referred by the Vice-
Chancellor. to a grievances Committee -
.consisting of such persons not being
members . of the  Executive Council as may
be nominated by the Executive Council,:

54. Any student or candidate for an Procedure of
examination whose name has been removed appeal in
from the rolls of the:University by the disciplinaiy
orders or resolution of the Vice-Chance~ cases against
llor, Discipline,K Committee or Examina- students.
tion Committee, as the case ‘may be, and
who has been debarred. from appearing at
the examinations of the Um.versity for
more' than oné year may within “ten days
of the date of cemmun:.cat.ton of such
orders or copy of such resolution to
him, appeal to the Executive Council and -
the Executive Council may confirm,
modify, or reversé the decision. of the
Vice-Chancellor or the Committee, as the
casa may be,

55. Every employae. or student of the Right to
University - shall, notwithstanding appeal.
anything. contained in this Act have a
right to appeal within such time as may
be prescribed by the statutes- to. the.
Executive Council against the deciaion
of eany Officer or authority. of  the
University "and thereupon the . Executive
Council may confirm, modify or reverse
the decision appealed against.
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- Provident 56.. {1} The . University .shall conss
2nd Pensicn titute for the benefit of its employees
Funda, in such manner and subject o such »

conditions -as ‘may be prescribed ‘by the
Statutes, such schemes of pension, pro-
vident fund and insurance as it may
deem fit with the prior approval of the
Goverhment s co

- {2) wWhere such provident or pensién
fund has been so constituted, the ‘Govern-
ment may declare -that the Provisions of
the Provident Fund's act 1925 -shall
apply to such Ffunds as if it were a

Government: Provident Fung-
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THE SCHEDULE
msmwms OF THE UNIVERSITY
. smarore ¥
THE VICE~CHANCELLOR

(1) Subject to the provisions of
.sub-section {lA) of Section- 11, the
Vice~Chancellor whall hold office. for:a

term of three Years from the date of hisa
appoingment. - and shall be ‘eligible for
. reappointment to that offjice for gnother
term - of three years in the ~manner
provided in sub-section [1) of Section 1l

(2) The Vice-Chancellor shall .be paid
such pay and allowances as may, by order,
be gpecified by .the Government froi time

Lo time.' He 'shall' be provided witk a .

furmtefed official -accommodation for
which he shall pay ten pexcent of his
‘salary towards rent L

.{3) It shall be the dity of .the
Vice~Chancellor to see that 'thé provi-
sions ‘of -this Act, . the. . Statutes,
Ordinances .and regulations ‘are duly
observed and he may ‘exercise all powers
nécessary for this purposa«+ : _

‘(4) When the . Vice-Chancellor is
unable to exercise ‘his  powers, 'perform
. his functions. ana discharge his duties

owing to absence, illness or -any  other
causé or when K the office of Vice-
Chancellor is vacant, it shall be compe=
tent for the Government to appoint a
- pexson to be in-charge-.Vice-Chanceilor.
The ‘person 3o -appointed ‘as in-charge
‘'Vice-Chancellor shall - exercise .the
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powers, performs the functions and dis-
charge the duties of the Vice-Chancellor
until the Vice-Chancellor assumes the
office, or as the case may be, a new
Vice-Chancellor is appointed in accord-
ance .with sub-section (1) of Section 11.

- (5) It shall be competént for the
Chancellor to accept the resignation of
the Vice-Chancellor: '

(6) When the Poét.of the Vice-Chance-

. llor falls permanently vacant either by

regignation or ' otherwise, the vacancy
shall be filled by  the Chancellor by

appointing. = another person as -

Vice-Chancellor and the Vice-Chancellor,

- 80" appointed shall hold office for a

full term of three years-

ST.ZUTE 2 -
THE -REGISTRAR
. (1) The emdluménts and other terms

and conditions of service of the Regis-
trar shall be such as may be.prescribed

by the Statutes;

Provided that: thé Registrar.. shall

‘retire on attaining the age of fifty-
-eight 'years: . PR

Provided - further ‘that a Registrar

..8hdll, notwithstanding his attaining the
‘age ‘of "f£ifty eight years, continue in
-officeé until his successor is appointed
and enters. upon his. office or until the
-expiry of a period of one yeéar whichever

is earlier,:: -7 .-

P A T
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(21 ‘When the Office of the Reyistrar is
vacant or when. the Regzstrar is, by
‘reason 0f iliness - absence ‘or any other
" cause, unable to- perform the duties of
his office, the. duties .of the office
__shall beé -perforned: by such person as the

Viee=Chancellor may . appoint. for the
.purpose. ) '

£3) (a) The Regist;ar shall 'have
power to take disciplinary action against
- such of the employees; excludlng“teachers
‘0f the University and academic staff as
" may -be specified . in the orders -of the

-Exec¢utive Council. and to Suspend thenm .

.pending 1nqu1:y to administer- warnings
. to them, to impose on them the penalty'
of censure 9r the Wlthh@ldlﬂg of incre-

: ment.

Provided that no such penalty shall’
be lmposed unless the person concerned
.has-been given an opportunlty of snowznq
cause agalnst the action propcsed to be
taken in regard to hlm.' ’

(b] An appeal shall lie to the Vice-
“Chancellor against any order of the
Registrar imposing any of the penaltfes
‘ specifled in sub-clauge(al:

-{e) In a ‘case whexe the inguiry dis-
‘clases- thdt a punishment heyond the
‘powers of the Registrar' is called  for,
the- Registrar shall lupon conclusion of
“the inquiry, make a- report to the Viges.
-.cnancanor aleng with his- recommendati.ons.

Provided that an- appeal shall lie 0
. the Executive Council against an order
of ‘the vj.ce.r-cnance.‘rlqr mpoai.ng “any

penalty.
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(4) The Registrar shall be the
ex~officio Secretary of the Executive
Council and the Academiec Senate, but
shall not be deemed to be a. membér of

‘any ‘of those authorities.

(5) It shall . be the duty. of the
Registrars— .

(a) to be the custcdian of the records,
the common seal and such other property
of .the University as the Executiva Council
- shall commit to his charge; = =~ .

(b} to issue all notices ¢onvening
meetings of the. Executive Council, the
Academic Senate and the ‘Boards of Studies
or any Committees appointed by the autho-
rities of the URiversity; :

(c} to keep the minutes of all. the
‘meetings of the Executive Councilt, Aca-
demic Senate and of any committees appo- .
inted.by the authorities of the University;

(d) to conduct the pf{a}c_iél ‘cdrr_je;—
pondence of! the "Executive Council angd.

‘the Academic Senate; -

(e) to supgly to the.Chancellor copies:
"of the agenda of the meetings. of the.
authorities of the University as soon as
they. dre. issued and the minutes of suck
neetings; : o .

(f} to reprssent the University in
Suits or proceedings by Of against the
‘University,sign- powers of attornay ang. -

ALy pleadings or depute his represene-
tative for the purpose; and ' '
") to. perform sudl othef dikics as -
mdy Do specified is tha statutes, the
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ordinances, or the regulations or as may
‘be requireds:, from time to time, by the
‘Executive Council or the Vice-Chancellor, ,

_ STATUTE 3
. THE FINANCE OFFICER

(1) The -Pinance Officer shall be the
Ex-0fficio Secretary of the Finance
‘Committee, but shall not be deemed to be -
a ‘member of guch Committee. _

~__(2). When' the Office of the Pinance

-Officer is vacant or when the Finance
Officer is, by reason of illness, absence
or any other cause,. unable to perform
the duties his office, the duties-of
the Office = 11 be performed by such
person as the Vitw: Chancellor may appoint
for the purpose. -

(3) The Finance Officer shall:-

- {a) exercise general supervision over
 the fuids .of the University and shall
maintain the adcounts of the University
and shall advise it as regards its finan-
_cial policy; and :
- (b} perform such. other . financial
. functions  az may be Assigned to him by
the -Executive Councii or as may' be  prag-
cribed by the statutes ‘or the ordinances.
{4) ‘Subjact to the.control of the Exa-
~ eutive-Council, the Finance Officer-shall;~--
. “(a) Hold" ana .manage the property
and investments of the University -includ-
. ing ‘trust. and e owed'.propérty; . . °

.-_ . . [ i
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(B ensure that the 1imits £ixed by
the Executive Council for recurring and
non-recurring ‘expenditure for a year are

" not exceeded and that all .moneys are

expended on the purposes f£or which- they
are granted or allotted,

(¢) beresponsible for the pteparation .

‘of annual accounts and the budget of the
University and, for their’ presentation
to the Executive Council; .

(@) keep a constant watch on the

state of the cash. and .bank halance and
on the state of investments;

(e) watch the progress of the collec~ -

tion of revenue and advise on the methods
of collection employed;

(f) ensure that the, registers "of
buildings, land,. furniture and equipnent
are maintained up~to-date and that stock
checking is conducted, of equipment and
other consumable materials in all offices
special centres, specialised. laborato-
ries, colleges and institutions maintained
- by the Univeraity: )

{(g) call for explanatidn for "unau-
thorised expenditure and for other finan-
cial irregularities and’ suggest disci-
plinary action against persons at fault;
and

(k) call for from any office, centre,
laboratory, college or institution main--
tained by the University,any information

or returns that he may cofisider necessary

for the performance of his Quties.
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{6) The receipt of the rinanceotfica:
- or the person or persons duly authorised

STATUTE 4 -
THE EXECUTIVE COUNCIL

(1} The Executive Council shall consist
of the following persons, namely:-

Class - 1: Ex-Officio Members:

(1) ‘The vice-Chancellor;
(ii) The Rector;

(iii) Nominees of +the pariizipating
Governments 55,5 institutious;

{iv) Secretary .tc Govt., Higoer Edo-
cation, Govt. of -Andhra Pradesh;

(v) 'Sec_retary to Govi., Pinance Depari:-
-ment, Govt. of Andhra Pradesh;

_fv15 Director/Commissioner of Colle--
giate Education, Govt. ol-Andhrs
-‘Pradesh; . ’

Class ~ II: Other Members:

(vii) One Dean/Professor of the Univexr~
sity Dept. to be nominated by the Govern-
ment)- .

{viii} Five Representatives - from parti-
cipating Governments and ins¢itutions
. Tapresenting Industrx,Research and Deve-

iopment, Engineering and Tachnology,
Zducation, Archaedlogy, Architecture,
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Fine Arts, Physical and Social Sciences
and Public Life. ' : ‘
STATUTE S _
POWERS OF THE EXECUTIVE COUNCIL .
(1) .The Executive Counéil shall have
the power of management and administra~
tion of the revenue and. property of the

University and the conduct of all admi-

nistrative affairs of the {Juilversity not
otherwise provided for.

(2) Subject to the provigsions of the
Act, the Statutes and the Ordinances,
the Executive Council shall, in addition
to the other powers vested in it unces
the Statutes have the -7 . ST POWSETS

Ex¥o PR
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{d) to approve apicirimnents to tem-
porary vacaneles of anv Losdizmic staff;
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{e) to speczfy the manner of appoint-
ment to temporary vacanczes of academic
staff;

(f) to provide for the appointment
of visiting Professors, Emeritus Profes-
sors, Fellows, Artists and writers and
- determine the terms- and conditions of
such appointments; :

{g) to manage and regulate the finan-
ces, accounts, investments, property of
the University and all other affairs of
the University and to appoint such
agents as may be considered fit;

(h) to invest any money belonging to
the University, including any unapplied
income, in such stock, funds, shares or
securities as it thinks fit or in the
purchase of immovable property in India
with like power of varying such investment
from time to time, provided that no
action under this clause shall be taken
without consulting the finance committee;

(i) to create administrative, minis-
terial and other necessary posts after
taking into account the recommendations
of the Finance Committee and to specify
the manner of appointment thereto;

(j) to regulate and enforce disci-
pline amongst the employees in accordance
with the Statutes and Ordinances;

(k) to tfansfer or accept transfers
of any immovable or movable property on
behalf of the University; .

{1) to entertain, adjudicate -upon,
or redress the grievances of the emplo-
yees and the students-of the University
who may, for any reason, feel aggrieved;



b (m} to fix the remuneration payable
to course writers, counsellors; examiners
" and invigilators and travelling and other

allowances payable, after consulting the
-Finance Committee;_ '

[ — TR

{n} to select the - common seal for the
University and to provide for the use of
such seal; - . - .o T e '

(0} to delegate any of its powers to | -

the Vice-Chancellor, .Rectoxr, Registrar,

the Findnce Officer and any other Officer, -
. employee or authority of. the Univeresity,.
" or to a committee appointed by it; . .-

0 /

. (p) to i'néf:itut.e fé‘lloﬁship's' S‘Ch'olérr_-‘ .
ships, studenf_;-ships;.;andl-_ SRR .

{g) to. exercide such other ‘powers -
~and ‘perform su¢h other functions as- may
be’conferred or ‘imposed on it .by the Act
' Qr the Statutes, - R o

) (3) Every member .of.. the -Executive .
Council other than - Ex=0fficioc Member
shall hold office during the pleasure of '
the GovVernor; Provided that’ such members .
shall be eligible for re-n_oinination,: so
- however that no. such member shall--hold:
~office. successively. for more  thah. two. "
termse. - ° - R

(4) P nominated membér of the Execu~ -
tive  Counqgil may-, tender resignation. of N
his membership at’any time. Such resigna-
tion shall be conveyed to the.Vice-Chan~ -
cellor by a. letter in' writing .by. the
member ' and - the resignation , shall :take.
effect from the date of - its .acteptance
by the Government;: - - - "= T

I 39113 ¢ AR
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(5) The Executive Council shall meet”
.. atleast once in three months and may -

meet often 1f necessary:* . oa

(6) The quorum for a ‘meeting.of the

Executive Council shall be one-third of

the total number of members or six persons,
whichever is less.. . .

(7) The Executivé Council shall exer-
cise all the powers of .the University’
. not otherwise provided for by the Act,
Statutes, Ordinances and the Requlations
“for the fulfilment of the objects of the
Unlver51ty.

STATUTE 6

THE ACADEMIC SENATE

The Académic Senate shali consist 6fh

the follow:ng peraons, namely.:~ -
Class — I: Ex-Offlclo Hemhers-

(1} The V1ce—Chance110r;
(ii} The Rector-

* " (4ii) A1l Members of the Execntlve
) Councal,

(iv) All Peans_ of the Un1verszty’
Class — II: Other dembers-

(i) Five suitable nominees from the’
part1c19atlng Governmentand1nst1tut10ns*

(ii) Five academicians of the Drav1-
dian University to be nominated by the
Vlce-Chancellor,
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+ (iii) Five Students/Research ‘Scholars
of the University to be nominated by the
Vice-Chancellor; - -

(iv) Vice-chancellorsof'Language Uni-
versity/Di;ectors, State Institutions of
Langnage nominated by the participating
Governments;} '

(v) Librarians/Chief Editor of publi—-
cations.. - : ' -

STATUTE 7

POWERS AND FUNCTIONS OF THE ACADEMIC
' - -SENATE S ~
-Subject to the Act, tife Statutes and

the Ordinances, the Academic Senate
shall, in addition to- all other powers

vested in it under the' Statutds have -the.

following'powers,,namely:—_

(a) to exercise general ‘supervision
over the academic policies. of the Uni-
versity and to givé directions regarding
methods of instructions’, evaluation or
research or improvemént in academic
standarxds; .- ’ :

(b) to consider matters of geﬁera;-

academic interest either on its own ini-
tiative or on a reference from the Plan-
ning and Monitoring Board or Boards of
Studies or the Executive Council .and to
‘take appropriate action ther=on; and

(c) to frame such regulations and’
rules consistent with . the Statutes and

the Ordinances regarding the academic

functioning of the University, including
discipline, admissions,.award of fellow-
ships and studentships, fees and other
academic _requirements.
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STATUTE 8

PLANNING AND MONITORING BOARD

(1) There shall be a Planning and
Monitoring Board consisting of:- -

(1) The.Chancellor;

(ii) The Pro-Chanbellor;

{(iii) "The Vice~Chancellor (COnvener):'l

(iv) 'The Minister of Higher Education
of the Government and the Ministers of
Higher Education participating Govern-
mentsy E

(v) two educationists nominated by
the Government; :
(vi} one. nominee of the Uhivérsity
Grants Commission$ - :

(vii}:dne nominee of Ministry of H.R.D}

(2) The. Board shall be ‘the. Principal
Planning and Reviewing Body and it shall’
also’ arrange for periodical monitoring
of. the developmental programmes and -of
teaching and résearch in the University.

STATUTE 9
THE FINANCE COMMITTER. -

(1) There shall be constituted a

Finance Committee which. shall be a sub- .

committee of the Executive Council with
the following as members, namely:= <

. (a) the'Vice—Chéﬁcelior[Chai:man);’
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(b} two ‘members of tib’ Executive
Council nominated by it - .

(2) The Finance Officer shall be the
- Secretary of the Finance Committee..

. ..{3) The Finance Committee shall meet
atleast twice in every year to examine
the accounts and to' scrutinize pProposals
‘for expenditure. . -

{4) The annual accounts of the Uni-
versity prepared by the Finance Officer
shall be laid before the Finance Committee
for -consideration and comments and there-
after submitted to the Executive.Council

for-approval. = . .

{5) The Finance Committee shall recom-
mend limits for .total recurring expen-
diture and the total non~-recurring éxpen-
diture for the year based on_the inconme.
and resources of thé University which in
the case of productive works may include
the proceeds of loans. ) T

LN

(6) The Finance_CcﬁmitFee shalls=~.

(a) review the fihandial position of -

the University from time to time; * -

(b). make recommendations to the Exe-
cutive Council on every proposal. involving
investment or expenditure for which no
‘provision’ has been. made.-in the annual -
financial estimates "or- which .involves
expenditure in excess of the amount pro-.
- vided for in the annual  financial esti-
mates; ’ ' . - -

(¢} prescribe the methods-and'procé—
dure and forms for maintaining the accounts
of the University; * . ' -
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{d) make recommendatlcn to the Exe**

cutive. Council on all matters relatlng
to the flnances of the Unlver51ty,

(e} Perform: such cther functlons as
may be prescrlbed.

{7} The Financdial estlmates cf the’

University prepared by the Finance Officer

shall be laid ‘befeore the Financial
.Committee for cons;deratlon and comments.
The said' estimates, as modified by the
Finance Committee, shall "then- be 1laid.
before the Executive: Council for . consi-

deratlcn. The' Executive Council may .
accept the modifications made by the

Flnance Commlttee.
' STATUTE 10
THE .mcumms OF m-uurmszﬂ-

The follow;ng shall be’ initially, the
_ Fabulties .of Unzver51ty, namely )

- L. Faculty of Artsz

v 2. Faculty of Sclence- .
3. Paculty of Social Sciences:
4. Faculty of Technology.

:'Any such other Faculties whlch shall
be created hy the Executzve cOuncil.

.Bach Faculty shall be’ headed by a

Dean who shall be nominatéd by-the Vice~ .
Chancellor on the basis of seniority from
among the P;cfesscrs in the respective

Faculty.

Each ' Paculty Dean Shall hold cfflce
for three years and is not elzgible for
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‘veappointment until the rotation is com~
- plete. . . '

. . . [ .
The Dean, shall .be the Head of the
Faculty and shall be responsible for the
conduct and maintenance of the.-standards
‘of research in the school. The Dean
shall also have such other functions as
may be prescribed." )

The Dean shall have the. right to be
present and to speak at any meeting of
- the Boards of Studies or committee of the
Schools/Centi::eé/Departments as the case
may be, but shall not have the right to
vote thereat unless  he is a member
thereof. : ) .

STATUTE 11
 SELECTION COMMITTEE

(1} There shall’ bé constituted a Selec-
tion Committee in Tregard to the appoint-
ment of- Professors, Directors, Senior '
Artists, Readers,- Deputy Directors and
"Associate Artists and Lecturers, Assistant
Directors, Junior Artists- and Librarians
.which shall consist of .the following
namely:- . -

(i) the Vice-Chancellor; -
{ii) -thiee experfs from- c';utside the
University to be nominated by the Vice~ .

~ Chancellor of whom atleast two 'shall be
pPresent in the Selection Committee;

'(..i.'ii} the Dean of the  School concerned}

" {iv) the Head of the Department con-'
cerneds; : L :
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1

Provided that no person shall parti-".
cipate in the meetings of the Selection
Committea for any ap901ntment, if he or
his near relaltive 18 a candidate for
that appointment: -

Provided further that to teacher hold-
ing & post lower in rank than the one to
which appointment is to be made, shall
be a member of Selection Committee.

{2) The Registrar shall be the Secre-
tary of the Selection Committee. :

(3) Provisions shall be made in the
Statutes in respect of such matters as
may be considered necessary and not pro-
vided for in sub-sections(l) and (2) in
order to ensure fair selections.

STATUTE 12

ORDIHANCES HOW. MADE
{1) "The first Ordinances made under
sub-section{l) of Section 3 may be amended,
repealed or added.to at any time by the
Executive Council' in the manner-specified
below.

(2) No ordinance in respect of the
matters enumerated in Section 31,-.other
than those enumerated in clause(0) of

sub-section(2) thereof, shall be made by

the Executive Council unless. a draft of
such ordinance has -been proposed by the
Academlc Senate.

{3) The Executive Council shall not
have power +to -amend the draft of any
Ordinance proposed by the Academic Senate,
under clause(2), but may reject the pro-.
posal- or return the draft to the Academic
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‘Senate .for reconsiaeration, " either. in

whole or in part, together with any amend~

ment which' the Executive Council may

“

suggest. p

(4) Where the Executive Council has

rejected or returned " the draft of an’
Ordinance proposed by the Academic Senate,

the Academic Senate may consider- the
question afresh and in case the Original
draft is reaffirmed by a majority of not
lelss than two thirds of the members of
the Academic Senate ‘the draft may be
sent back to the Executive Council which
shall either adopt it or refer it to the
Chancellor whose decision thereon shall
be final. .

{5} Every Ordinance made by fhe.Exe-T
cutive Council shall "come into effect -

;mmediately.

. . (6) Every Ordiﬁance-madE‘bfxthe Exe-

cutive. Council shall be submitted o the -

Chancellor " within - two weeks . from the’
date -of its adoption. The Chancelloer
shall have the power to direct the Uni-
versity within four weeks of the receipt
of the-ordinance to suspend the bperation
of any such Ordimance and he shall, as
soon as possible, ‘informthe Executive

Council about his objection tq.the. pro- .

posed . Ordinance:; The Chandellor may ,
“after receiving the comments’ of the Uni-

versity, either withdtaw the order suspend- .
-ing the Ordinance or disallow the Oordi-~ -

nance and his decision thereon shnall be
.final, : st
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‘STATUTE 13
REGULATIONS
(1) The authorities. of the University
may make regulations c¢onsistent with this
. Act and these statutes and the ord:.nances i

(a) laying down the proécedure to be

observed at their meetings and the number )

of members required to form a quorumg

{b) Prov1d1nq for all matters. which
are required by this act, the statutes
or the (Qrdinances to be prescrlbed by
regulations; :

{c) Providing for all other matters
solely concerning such authorities or
committees appointed by them and not
provided for by this Act, the statutes

or the Ordinances.

(2) Every authority of the University
shall make regulations providing for the
giving of notice to the members of such
authority of the dates of meetings and
of the business to be considered at
‘meetings and for the keeping of a record
of the proceedings of meetings.

(3) The Executive Council may direct
the amendment in such manner as it may
specify, of any  regulation made under
this statute or the amendment. of any
‘such regulation.
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-~ STATUTE 14 .
DELEGATION OF POWERS '

: Subject to the prov;s;ons of th13 Act,
and these stdtutes any officer or autho-
rity of.the University may- delegate hls
or its powers to any other officer or -
- authority  or person under  his or its
respective control .and subject to the .
condition that -overall - responsibility
for the exexcise of. the powers so dele- .
gated shall continue  to vest in .the
officer or authorlty delegatlng “such. "
powers. . . . n

G. BHAYAHI PRBSAD,
Secretary to Government,
Leglslat;ve Affairs and Jystice;

- ..+ ~ Law Department. -




